IN THE CENTRAL ADMINISTRATIVEl TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD,

* % * i
O.A. 846/92. | . Dt. of Decision :'124,3,1994.
P, Ngpavana Rao ' .« Applicant

\
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|

1, Officer«Incharge,
Military Farm Depot,
Station Road, ‘ ,
‘Visakhapatnam -4, ' ]

2.. Deputy DPirector,
Military Farms,
HC, Southern Command,
Kirkee, Pune-3, . .Respondents,

‘ : 4

Mr. A. Ravishankar
|

Counsel for the Applicant

Counsel for the Respondents t Mr, N.R.Devaraj,s%. CGSC,

i
CORAM: i

|
| ]
THE HON'BLE SHRI T. CHANDRASEKHARA REDDY : MEMBEE (JUTL. }
THE HON'BLE SHRI H. RAJENDRA PRASAD : MEMBER (Aﬁ$w.)
- . J
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o ) '
the junior most casuzl employee. So, in view of ithis positior

it is noct open for the appliceant tc contend that!the térming~|

0.A,848/92 Dt.of Decision:2

CRDER

Yas per Hon'ble Shri T.Chandrasekhara Reddy, Member(J))

This is an .application filed ® under
|

sSection 19 of the Admlnlstrotlve Trikbunals Act to set aslde

the termination order pa%sed by the respondents dated 1.2.92
and to direct the respondents to take him as casual labour

and regularise his services with all cnnsequentlal bepefits
|

and to pass such other order or orders as may dLem fit

and proper in the circumstances of thg case,

| » )

2. . The applicant had been initiallyiengaged
' |

as a casual 1abour cn dai]y wages by the Military Farm Depot,
|
Visakhapatrnam on: 1 9?85bf Accordlng to the appllcant " he

had been continously worklng without any break from then onwai

The services of the applicant had been terminateé as pergthe
order dated 1.2.92 passed by the competent authérity on

the ground, that his services were no more requiged w.e.f.
1.2.92. So, the applicant had approached this Trlbunal to

' !
set a51de the t@rmlnatlon order passed as agalnsr the applica

dated 1.2.92 and for other relief(s) as already ﬁndiceted !

above. ‘ |
3. Counter is filed by the respOnde?ts opposing
this 0a, i
| .
4, . In the counter of the respondenté, it is

’ “ . |’ .
L -
maintained that the services of the applicant nad been termi-

nated w,e.f, 1,2,92 for want of work and as the'applicaﬁt was

tion of his services is illegal. As the sevv1ce§ cf the
applicant were terminasted for want of work the ééme has got
be held as legal. Even though the termination of| the services
of the applicant is legal, in the inferests of justice, appro-
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| |
priate directions are liable to be given while disposing of
this OA. i

[

6. In the result, even though the ter mlnatlon

of the applicant is legal, we hereby direct the reﬁpOnden;s

: :

to re-engage the applicant as and when there: is wbkk and in
| ‘
|

preference t¢ his juniors., Further, the r95pondepts may i

regularise the services of the applicant in accordance with N
2l |
rules and regulations if he is found fit and suitéble. Parties

shall bear their own costs. |

J. — s (et 7
)

i S——— I i
\ (H.RAJE PRASAD) (T .CHANDRASEKHARA RERDY
_ MEMBER{ { Xefn) Member (Judl.) ' S
: 2 MAR Y | . | . F
. A - . l l : | | l M 'l‘
- Dat=d:__The 24th March,1994 |
: af [
(Dictated in the Open Court) : ﬁjﬁ it%;gg
Deputy: Peg istrar(J)Es
) / :"': l| ) . \
spr T ®eesl
, ! |

To
1. The Officer-Incharge, |
Military Farm Depot, Station Road. ;

visakhapatnam=4.

2., The Deputy Director,
Military Farms, HQ, Southern Commadn,

3. One copy to Mr .A.Ravishankar, Advocate, CAT.Hyd. N fh_
4. One'COpy‘to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd. w
5, One copy to Miprary, CAT.Hyd.

6. One spare copy.

Kirkee, Pune-3.
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TYPED BY <)’ } COMPAREL BY

CHECKED B/ APPROVED 3Y

IN THE CENTRAL ADMINISTRATIVE TRIBJIAL
HYDRRABAD BENCH AT HYDERADAD

TEE HON'LLE' MR.JUSTICE V.NEELADRI RAQ
VICE CHAIRMAN
AND '

THE HON'BLE MR.A.B.GORTHI 3 MEMBER(AD)
AND
’.-. __-—‘ N ..
THE HON'BLE MR.TQCHANDRASEKI/.E REDDY
MEMBER(SUDL)

- AND 5
H ﬁb&J@umﬁﬁﬂxf
THE HON'BLE MRu.R RANGARAGLN 3 M{ZDMY)

Dated: 2\ 3 -1994 - J

ORBERATUDGHENT | : i
m.!},""‘Ro_A./C -.TJ./.,NO.
, in
0.A.No, %U\B\ &8
T.A.NO, . . {w.p. )

Admitt%d and Interim irections
Issued

Allowed

Eﬁsﬁoéed of with directiogs.
\DiémiSSEd. |
ifs“ssed as withdrawn.

I smissed for Default.

A Jegted/Ordored

Ne. order as to costs.
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